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THE MINISTER OF HOME AFFAIRS (S.
BUTASINGH) (a) Yes, Sir.

(b) The main demands of employees
and teachers were (i) Pay parity with Cen-
tral Government staff; (i) One month pay
as bonus; (iii} to treat the teaching and
non-teaching staff in private schools and
colleges as Govemment employees and
grant of all concessions eligible to Gov-
emment Employees and Teachers; (iv)
grant of medical allowances and to extend
the House Rent Allowance to all the areas
and (v) to grant regular pay scale to all
teachers and govemment employees on
consolidated pay system and to appoint
the part-time teachers as full-time teachers.

tc) Consequent on the decisions taken
on 15/7/1988 with the office bearers of
the Associations, a considerable section of
Govemment employees retumed to work
on 19/7/1988 itself. All the other reported
for duty on 26/7/1988 consequent on the
decisions taken on 22/7/1988.

information from States

*210. SHRI ANANDA PATHAK:
SHRI BASUDEB ACHARIA:

Will the minister of HOME AFFAIRS be
pleased to state:

(a) the procedure followed by Union
Government for obtaining information from
the State Governments on matters of law
and order or of general administration in
the State;

(b} the levels at which such information
is sought; and

(c) the circumstances in which any in-
vestigating or other agency of the Union
Covernment can directly obtain informa-
tion from the State without involving any
political or administrative level of the State
Covermnment?
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THE MINISTER OF HOME AFFAIRS (S.
BUTA SINGH): (a) As per well established
practice, fortnightly Confidential Reports on
matters of law and order and genetal situa-
tion are sent by the State Government to
the Central Government

(b) The reports are sent at the Gov-
emment level by officers authorised to
send such communications.

(c) As a normal practice, Investigating or
other agencies of the Union Government
constantly interact with their counter parts
in the State Government on matters of
mutual interest.

Compensation to Indian Victims in
Shooting Down of Iranian Airliner

*211.  SHRI M. RAGHUMA REDDY:
SHRIMATI D.K. BHANDARI:

Will the minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of Indians who lost their
lives in the Amercian shooting down of an
Iranian airlines over the Persian Gulf in the
first week of July, 1988;

(b) the details of compensation they are
entitled to and actually received by them so
far from the Iranian air liies company and
the Government of Iran; and

(c) the amount of compensation of-
fered /paid by the US Government?

THE MINISTER OF STATE IN THE
MINISTRY OF  EXTERNAL  AFFAIRS
(PROF. KK. TEWARI) (a) Ten Indian nation-
al lost their lives in the inaident

(b) and (c). There has been no indica-
tion so far that Iranair or the Govemmagnt
of Iran plan to pay compensation on the
basis of their responsibility for the disaster.
The United State Government on the other
hand has expressed its readiness to pay
compensation "to the legal heirs of the
deceased passengers  without any
admission of liability. The investigation into
the responsibility for the shooting down of
the aircraft has not so far been formally



